Resolution regarding Appropriate measures to Regulate Airfare in the country
(Inconclusive)

SHRI SHAFI PARAMBIL (VADAKARA): Sir I beg to move:
?Having regard to the fact that:-

a) before the de-regulation of airfare in the year 1994, the air tariffs were fully
requlated by the Government of India to keep airfares under check;

b) with the repeal of the Air Corporations Act in March 1994, airlines are free to fix
reasonable tariffs under the provisions of sub-rule (1) of Rule 135 of Aircraft Rules,
1937,

c) although Rule 135(4) of the Aircraft Rules, 1937 empowers the Directorate
General of Civil Aviation (DGCA) to issue directions to an airline in case it has
established excessive tariff Appropriate Measures to Regulate Airfare in the country
under rule 135(1) or has indulged in oligopolistic practice; the said provision is
rendered ineffectual on account of the arbitrary and unbridled powers given under
Rule 135(1) of the Rules to the airlines to establish tariff;

d) ever since the adoption of the policy of deregulation, there has been a
considerable increase in airfare depending on market dynamics and
competitiveness;

e) recent years have witnessed an exorbitant rise in both domestic and
international airfare, especially during the holiday seasons affecting a large
number of passengers including the expatriates living in the Gulf Countries;

f) most of the migrant workers in the Gulf region are un-skilled and semi-skilled
workers with limited income, the unscrupulous increase in airfare during the
vacation seasons always drags them into a huge debt trap;

g) in the case of the expatriates, most of the migrant workers get leave only during
the vacation season and hence the emotional value of uniting with family is most
important for them. Most of the time, they are forced to pay their one-year savings



only for the round trip airfare charges and many expatriates complain about the
huge loan they had to take in order to get tickets;

h) as the airlines operate at full capacity during the peak season and earn huge
profit margins, the current policy of 2unregulated overpricing? is unethical, unfair
and an injustice to the poor migrant workers living abroad;

i) although the Directorate General of Civil Aviation (DGCA) has created 'Tariff
Monitoring Units', it only ensures that the fares charged by the airlines are within
the prescribed tariffs of the airlines displayed on their websites;

j) airline companies need to be deregulated in order to ensure competitiveness,
growth and efficiency in the aviation sector, the Government cannot ignore the
sentiments of the key stakeholders of the industry- the passengers; and

k) realizing the seriousness of the situation, the Parliamentary Committee on
Transport, Tourism and Culture has already stated that the self-regulating
mechanisms of the current airline monitoring regime are inadequate to address
the financial burden of the passengers on the one hand and the tariff structure of
the airline companies on the other,

this House urges upon the Government to-

i. initiate appropriate measures to regulate the airfare in such a way that there is a
reasonable upper limit on the maximum fare that an airline can fix in a specific
route;

ii. convene a joint meeting with airline operators, representatives of the people
and all other relevant stakeholders to discuss the issue of excessive airfare during
the vacation seasons urgently; and

iii. establish a quasi-judicial body to regulate and monitor the air tariff ethically and
equitably.?

During Question Hour yesterday, this House, though for a few minutes, discussed
the exorbitant prices and exploitation faced by our expatriates. Our brothers and
sisters, our parents and children, our husbands and wives, and friends and
relatives, who work hard to make both ends meet, are being unfairly treated and
burdened. The responses I received after presenting that question yesterday were
innumerable, reflecting both the depth of concern and the extent of exploitation
they are experiencing. I got so many messages, so many calls, and so many



responses. They all know that we have discussed this before, but they were so keen
to see that their issue was being discussed in this House. We often call them our
backbone. We all are aware that this House has debated this issue numerous times
in the past too. However, what stood out this time was our hon. Minister's
response. It was not merely technical or routine, but conveyed a genuine intention
to take meaningful action for the community that we rightfully call our backbone. I
would like to thank the hon. Minister on behalf of the Indian diaspora across the
globe for their response and for not being ignorant towards their hardship and
their pleas.

I will just try to bring one example to the notice of this House. The fare to fly from
Cochin to Dubai tomorrow, i.e., 27th July, in Air India-933 is Rs. 19,062. I am talking
about tomorrow in Economy Class. It is Rs. 19,062. The sites show that only four
seats are vacant which means it is almost full. This shows Rs. 19,000 is the fare.
Surprisingly, in the same airline, for the same duration, for the same ports of
departure and arrival, for 31* August, the same Air India-933 flight shows s fare of
Rs. 77,573. Only nine seats are left. So, is this just about demand and supply?
Tomorrow, only four seats are left, and they are flying it for Rs. 19,000 and on 31*
August, they have got nine seats left, and they are charging Rs. 77,000. How can
our people come home? How can they go back to their work? They are all not rich
people who have abundant resources. Most of them are normal labourers who
work for a flat salary.

They get a very flat salary which may not provide them a ticket annually and which
may not even provide them accommodation and food, but still they work hard so
that they can ensure that their family is having their bread and butter, they can
ensure that they can meet expenses for his or her parents' treatment, they can
ensure that they could send their child to some school where they learn to become
the future citizens of this country.

Sir, how can a normal employee abroad afford an amount of Rs. 77,0007 If it is a

family trip, think about four members of a family coming home on their vacation
and trying to go back after the vacation and he is being charged Rs. 80,000 per
ticket. Sir, paying an amount of Rs. 3,20,000 for one-way flight to their work, what
will they earn in their life? What will be the balance in their life? They get a small
amount from the salary after all their expenses. Will it be enough for buying a
ticket?



Sir, we often call them our backbone. We boast about their remittance. They give
billions of rupees to our economy. Sir, in our State, we get annually Rs. 1,710,000
crore a year through remittances, but what do we give them back, as we discussed
yesterday? Sir, the hon. Minister is here. I thank him for his response yesterday. It
gave us some hope. They know that this has been discussed also numerous times
earlier.
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SHRI KINJARAPU RAMMOHAN NAIDU: Definitely, Sir.
A 37ee] : §9e hl G I J IR 08 ST 8id 8 |

SHRI KINJARAPU RAMMOHAN NAIDU: Sir, I apologise for being late. I was stuck
with some other work.

SHRI SHAFI PARAMBIL: Sir, as the hon. Minister is here, I would like to mention
yesterday's reply was not mechanical or typical. An intent was there. The diaspora
outside India called, so many of them called, so many of them messaged, so many
of them responded through social media. They all are eagerly and keenly awaiting
some actions from the Government to happen because they feel that it is not
market-driven, but at times, this is greed-driven by the airlines.

Sir, I just quote an example before your arrival. I would like to repeat it in small
sentences. For 27th July 2024, I am talking about tomorrow, an airline from Cochin
flying to Dubai, Air India Airline, AI-933 is charging Rs. 19,062 for tomorrow's
economy class ticket from Cochin to Dubai. The same flight, the same duration, the
same port of departure, the same port of arrival, for 31 August, the same carrier is
charging Rs. 77,573. How can we call this just market-driven? I repeat, this is greed-
driven. How can we call this profit-making? I repeat, this is extreme exploitation of
the situation.



We all know that we call our expats backbones of this country for the remittance
that they give us. All our agencies, all our laws, all our acts passed, all our
monitoring bodies, all our rights, all our scopes to intervene, even the Directorate
of Civil Aviation, the Embassies, the Parliament, the Cabinet, courts, everything and
everyone stay as silent spectators when our beloved expats are looted like this. This
has to stop. It is high time that we put an end to this by showing our political and
administrative will. I repeat, Rs. 19,000 to Rs. 77,000 in 30 days cannot be justified
as market-driven.

Sir, I mentioned before you came, how about four of them coming here? How
about four of them going back after the vacation? How can they afford this? When
Zainul Abid, a constituent of mine, went to the court regarding this thing, the court
and the Government presented Rule 135(1) of the Aircraft Rules. The arbitrary and
unlimited powers given to the airlines to fix their tariff under Rule 135 (1) of the
Aircraft Rules need to be redefined. It cannot go like this. We cannot allow them to
loot our people like this. We cannot allow them to exploit our people like this.

It is very important to note one thing. According to the report of the Airports
Council International, India has the highest airfares compared to other countries in
the Asia-Pacific and the Middle-East Regions. The ACI studied airfares in around
36,000 routes in the Regions and came to the conclusion that the Indian aviation
market has the highest increase with 41 per cent hike in the prices. Against 34 per
cent in the UAE and against 30 per cent in Singapore, our industry is marking 41
per cent hike in airfare in the recent history. So, this is intentional. We all say that it
is market-driven. They are forced to come back at the time of vacation because
otherwise they will lose their classes, they will miss their exams; otherwise they
would not even get leaves from their jobs. They know that this is the opportune
time.

I heard that in an Air India flight or a flight of some other carriage, they flew back
almost blank. There were very few travellers in that airline. But they were not ready
to reduce the price at that point of time ? they say it is market-driven ? because
they thought that that will be an example to set and they may have to reduce the
fare further. Even when it is coming back without passengers, they keep on
charging at these rates in the season. So, there we have to get involved. Everybody
talks of Rule 135 (1) and it being market driven, but there are policies to fight
against cartelisation and monopoly in this field also.



When everybody, all the airlines hike their prices together ? not even a single
airline left ? they work like a cartel. Is it not so? We have enough laws to fight
against cartelization. We have enough laws to protect our customers. As you said,
the customer is the king. We have enough laws to protect our customers who are
being looted by this cartel. I must say that they are acting like a cartel. They are
proceeding like it is their monopoly. Why do we not step in, we check, we study, we
learn and we act to curtain this loot or to curtain this exploitation? This is because
all the airlines simultaneously increase their rates. They fix it too high. Check the
flights for the same duration in other countries and how do they charge in their
seasons and how are we being charged. It is a great discrimination that our people
are facing.

There is a movie called ?Aadujeevitham? or The Goat Life which is there in the OTT
platforms and is successfully running in the theatres. It shows the story of a
Malayali person Najeeb who had to spend years in an unknown area in deserts. He
was forced to work as a shepherd. It is not a story. It is a real-life incident. Our
beloved actor Prithviraj lived like Najeeb. I cannot say he acted like Najeeb; he lived
like Najeeb. This is the story applicable to Najeebs who are not getting yearly
tickets, annual tickets from their employers, who are not getting accommodation
facilities from their employers, who could not even come back to their homes in
one year or in two years or in three years or in four years. There are people who
cannot come back to their homelands for decades. They are stuck there. We see
people from abroad as people with all the facilities. They may wear a good shirt
and pant and come back. But the story behind it is very sad. They live in the labour
camps. We have seen that in person. They live in labour camps. These are like
hostels, one above another with small rooms, in congested areas. There are also no
facilities for them. They have six hours to sleep in labour camps and then they have
to vacate the place. They also need to come back to see their families. Why do they
face such hardships? It is because they want to ensure that their parents are safe,
they can buy some medicines, and they can also send their children to schools.
They cannot come here annually because of these high prices. And this is the time
when they get leave. But they cannot come home. So, what do they do? They wait
for a year or two. They wait for another two or three years. And after four years
when they come, what have they been left with? All their savings are looted
because of these high air fares. This issue has continuously been discussed in this
House. Several Members have raised this issue before, and maybe, in future also,
they will come back with this issue. But your yesterday?s reply is giving us some
hope. I repeat I see some intent to ensure that something is happening in this



regard. Apart from our talks and apart from our discussions, they feel that
something is happening. So, everybody will appreciate it. Not only Treasury
Benches and Opposition Benches in this House, but everybody -- every single
Indian and every single person who is out of this country for work and for earning
daily bread for their family -- will appreciate it. Even a small step in this regard will
be fruitful for them.

16.16 hrs (Shrimati Sandhya Ray in the Chair)

To my second question which I asked yesterday, you replied that you will be
seriously thinking about appointing a body, maybe a quasi-judicial body or a much
more powerful body, which can look into this matter and which can, in future,
ensure that this is monitored by a law. If an enactment has to be there, and if some
law has to be introduced, that must be introduced because they are our brothers
and sisters who work not just for their families but for this country too.

Hon. Chairperson, I suggest immediate intervention and resolution by the
Government to appoint such a body. I suggest the Government to intervene to
embrace competition in this regard. Though they work as a cartel, it is learnt that
so many bilateral agreements with foreign countries especially the Middle East are
not being reviewed. In this regard, a greater number of routes, flights and trips
may help us to fight this monopoly to an extent. Even think about subsidies and
financial assistance to poor people who cannot come to their homes to see their
parents or children for two or three or four years at a stretch. As we are getting a
huge amount from them as remittances, it is time that we could give something
back to them.

Hon. Chairperson, our enhanced Consumer Protection Act must be a reply for all
these actions and looting by the airlines. We have to enhance our consumer
protection. Though all other sectors are market-driven where we all have
something to stop from being completely looted, there are no other options here.
Yesterday, you have told in the House that now airlines are the new railways. We all
want it to flourish more. We all want more connectivity in this sector. So, when
airlines are the new railways, it is sure that we do not allow our best operators, we
do not allow our train tickets, and we do not allow any other mode of transport to
be exorbitant like this while charging the people. When there is no other option to
come back to home and go back to work and when our people are being looted on
that front, how about Consumer Protection Act being more enhanced on that
front?



Hon. Chairperson, how about doing collaboration with host countries. We know a
number of Indians who are working abroad. Millions and millions of people are
working abroad. We know the great respect that host countries show to our
community for helping in developing their countries. We have our roles. You can
see Indians in every sector in all countries around us. So, how are we initiating a
collaboration with the host nations to explain them this is their labour force and
our brothers and sisters who face this situation during this period.

Madam, how about more Government schemes to support them and how about
promoting more parallel ways of transport to Dubai and to other places?

Madam, I have read news about even ships being used as a parallel transport
mechanism. They may have to travel three days. But this exploitation is at the time
of season. If someone wants to do that, how about giving it a try? I have some
news that it has happened earlier also. Sir, these actions are a necessity for our
citizens who live abroad. While moving this Resolution, I strongly believe that this is
not just an exercise of tongue but this will initiate some kind of action from the
Government.

Madam, the Indian diaspora throughout the globe is keenly awaiting an action
from you. I remember your first response when you took over the Ministry. When
you took over the Ministry, you were facing the media and answering them. Then,
you said that you want airfares to be affordable for the people of India to travel
inside and outside. Believing that as a motto, believing that as a principle, believing
that as a promise and pledge, I urge the Government to intervene immediately. I
urge the Government to form a body which can look into this, which can talk to our
people abroad, which can talk to their relatives back home, which can know the
social consequences and also which can know the economic consequences.
Yesterday, I mentioned that I have got two calls just after becoming MP. I got two
calls in 30 days. People from abroad call me and say, Sir, if you can, please go and
visit my home. I asked them, why. They said, ?My father passed away?, ?My mother
passed away?. I asked him: ?Are you not coming?? He says, ?If I come now, I cannot
go back. I cannot afford the ticket?. If he cannot see his mother or father for the
one last time because of their airfare prices, we cannot skip this by saying this is
market-driven. This is the largest democratic nation in the world. This is a strong
nation. We cannot allow our citizens being looted by any airline company for that
matter.



Some capping must be there. At the peak of the season, some capping must be

there. At least some capping must be there. So, I hope you would initiate action.
You could float a Committee as early as possible to look into this and we can
address our people abroad who are keenly waiting for your reply and for your
actions regarding this.

Thank you for giving me this opportunity. I once again with folded hands request
our Minister and the Government and everybody sitting here to involve in this
matter and to raise the voice for our people abroad.

Thank you.
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SHRI DUSHYANT SINGH (JHALAWAR-BARAN): Thank you Madam for giving me the
opportunity to speak.
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SHRI N. K. PREMACHANDRAN (KOLLAM): Thank you very much, Madam
Chairperson.

First of all, I take this opportunity to congratulate the first-time Member of
Parliament, Shri Shafi Parambil, from my State for moving this Private Member?s
Resolution. He has narrated the situation in the best way, for which I extend my
hearty congratulations to Mr. Shafi Parambil.

Madam Chairperson, this is one of the very important and sensitive issue so far as

the State of Kerala is concerned. That is why, he was so emotional in presenting the
issue before this House. Three million people are working in the Middle East
countries, in the Gulf countries. If we examine the social status or the economic
background of these people, 90-95 per cent of them belong to the lower strata or
the middle strata. How is a person or passenger belonging to such a family going
abroad and living in the Gulf countries, leaving behind their families and everything
else? It is just for their bread and butter. They are working hard there. How are
they able to meet this airfare which is coming to even one lakh rupees for the
economy class? They have to bear this expense. That is why, he has suggested, and
I fully agree with the Private Member?s Resolution, that it is not a demand-driven
project, but it is absolutely a daylight looting of the passengers of our country by
almost all the airlines.



Madam, I still remember that I had a debate with Shri Arun Jaitley ji at the time of
privatisation of Air India. The globalised economic philosophy today is: success
through competition and survival of the fittest. At that time, he was arguing with
me by saying that when the competition increases in the civil aviation sector,
definitely, the beneficiary will be the passengers. Now, the entire airline sector has
been privatised. The hon. Minister of Civil Aviation is also present here. Air India is
also privatised. I would like to ask a specific question to the hon. Minister whether
the Ministry has conducted any study on the impact of privatisation of Air India and
what improvement is there in the service of Air India after privatisation. I request
him to get this examined. If the Government does a microscopic scrutiny of Air
India after the privatisation, they will find that there is no improvement in the
efficiency of service. On account of improvement in efficiency, nothing is there. We
are also travelling regularly. Last week also, I travelled as a regular traveller in Air
India and I felt it very much. This is the situation prevailing. That is why, something
has to be done to control these airlines in our country.

That is why, we are saying about the air fares. The people, who are living,
especially in the Gulf countries, are finding it very difficult. Suppose, their
immediate brother or father or anyone else dies, they are not able to come and
attend the funeral ceremony and perform the last rites of their most beloved wife
or father or mother. This is the situation prevailing. So, I urge upon the hon.
Minister to take it seriously. Not only in the foreign sector but also specifically in the
Gulf sector you should have a critical examination. During holidays when schools
and colleges are closed or during festivals like Onam, Christmas, and Eid, they are
exorbitantly increasing the rates without any reasonable cause. They are increasing
the rates only on the reason that this is demand-driven or the market forces are
determining the price of the airfares. Is it the best result of privatisation? That is
why, at the time of privatisation, we, the Opposition Members, were strongly and
vehemently opposing the privatisation of the airline sector in the country. Now,
that has come true. Just now, Shri Shafi has narrated how the prices went up from
Rs. 77,000 to more than Rs. 1 lakh. How could it be justified? So, an urgent action
and intervention is required from the hon. Minister.

Madam Chairperson, before 1994, the Government of India was having absolute
control over all the airlines, and fixation of airfares was also being done by the
Government of India. At that time, strict guidelines were there, norms were there
in fixing the airfares. Now, after the repeal of the Air Corporations Act of 1994, that
is, after the liberalisation, globalisation, and privatisation, the airlines are free to fix



reasonable tariff under the provisions of sub-rule (1) of Rule 135 of the Aircraft
Rules, 1937. This provision has to be reviewed and relooked. The sub-rule (1) of
Rule 135 of the Aircraft Rules, 1937 has to be reviewed. Rule 135(4) of the Aircraft
Rules empowers the Director-General, Civil Aviation to issue direction to the airlines
in case it has imposed excessive tariff under Rule 135(1) of the Aircraft Rules.

I would like to know this from the hon. Minister. During the period subsequent to
the formulation of these rules, how many times the DG, Civil Aviation, has
intervened and what relief has been provided or what penalties have been imposed
for excessive tariff imposed by these airline companies? We would like to have
statistics on it because according to my information nothing is being done. Now,
the airline sector is absolutely dominated by the private airlines. According to their
whims and fancies, they are imposing exorbitant charges, which is unaffordable to
the poor people of the country, in particular, those ordinary poor people who are
living in the Gulf countries.

Madam, subsequent to the deregulation, there have been a huge increase in the
airfares depending on the market conditions which have already been narrated. I
have rightly mentioned about the migrant skilled and semi-skilled workers in the
Gulf countries. What is their salary? It is well-known to everybody.

They are not able to afford these prices. In 2023, the domestic air traffic has grown
by 23 per cent. We are having a record 153 million passengers now. By 2030, it will
increase by 300 million. My question is this. Whenever the demand and the number
of passengers increase, definitely, the price has to come down. We are having 156
million passengers and it is a very good growth as far as air traffic is concerned. By
2030, it will be increased to 300 million. This is the statistics and the Report also
shows it. Then why are the airfares not coming down? That has to be explained.
That is another point which I would like to make.

Madam, I would like to refer to Report No. 353 of the Parliamentary Standing
Committee on Transport, Tourism and Culture. It is very specific. They have given
so many recommendations. None of these recommendations have been
implemented so far. I would like to go through some of the very important
recommendations. Firstly, it states that :

?The Committee reiterates its view that passengers should receive a fair deal at all
times and recommends that the Ministry should have a relook in its policy
regarding regulation of airfare tariff in view of the sudden surge in airfares in



normal times as also during disasters and calamities and take appropriate actions
in consonance with the powers delegated to it under Rule 135 of the Aircraft Act,
19372.

Has any action been taken by the DGCA by invoking the power under Rule 135?
Their power is absolutely there in the provision, but nothing is being done. This is
the experience, which goes to show it. Otherwise, let the Minister explain and
convince the House that it is being done in a proper way.

What is the term ?reasonable profit?? This is the word which is being misused and
misquoted by these airline companies. What is ?reasonable profit?? Who is
determining ?reasonable profit??

The Committee further says: ?The Committee is of the opinion that the term ?
reasonable profit? should be clearly defined in the Rules, taking into account
various financial and operational factors, as it is the most significant aspect for
controlling the surge in the airfares, which affects the common man?. What else is
required?

This is the recommendation of the Standing Committee on Transport, and specific
recommendation has been given to the Government that the term ?reasonable
profit? is being misused by the airlines in the country. This has to be reviewed,
relooked, and it should be affordable to the common man. This is the
recommendation of the Standing Committee on Transport. What action did the
Government take on the recommendation of the Parliamentary Standing
Committee?

There are so many recommendations and I am not going through all of them.
Further, the Committee recommends that the Ministry, in consultation with the
airlines, should devise a mechanism or a formula so that the concept of ?
reasonable profit? as provided explicitly in Rule 135(1) of the Aircraft Rules, 1937 is
adhered to. It has already been explained. Hence, I am not going into the details of
it.

Further, the Committee also recommends setting up of a grievance redressal
mechanism to deal with such complaints. A specific demand in Mr. Shafi Parambil?s
Private Members? Resolution is to have a separate quasi-judicial mechanism so as
to look into the airfares to see whether they are excessive, reasonable, just or
genuine. This has to be looked into and for that a quasi-judicial mechanism has to
be provided. Though the word ?quasi-judicial? is not being used by the



Parliamentary Standing Committee on Transport, yet they have recommended
setting up of a grievance redressal mechanism to deal with such complaints. The
Committee also recommends that the Ministry may ensure the proper
implementation of the existing Rule 135 of the Aircraft Rules, 1937, which is the
national law in India for fixing of reasonable airfares by the airlines for the benefit
of the passengers. The Committee further states that the Ministry may devise
suitable monitoring mechanism to keep a check on the sudden surge in prices
during the festive season or holidays or natural calamities, as it has a negative
impact on tourism.

One of the major incomes of my State of Kerala is tourism. It is well-known to all. It
is being described as ?God?s own country?. During the tourism season, vacation
season and also during the festive seasons, exorbitant rates are being imposed on
the passengers, and the Committee is very specific that a suitable monitoring
mechanism has to be put in place so as to check the sudden surge in prices. ?
(Interruptions)

Madam, I am concluding in a couple of minutes. The Committee further mentions
that the AERA, in consultation with the various stakeholders, may look into the
feasibility of reducing the various components of airfares, which may result in
decrease in airfares.

I would like to draw the attention of the hon. Minister to the fact that not only in

the airlines, but also the Government has to do a lot of things on the other issues. I
am saying this for the tax on air fuel and so many other issues also. Just now Mr.
Dushyant was mentioning about some of these other components, which are being
enhanced. So, definitely the Government has to come forward on how to address
the issue; how to minimise or address the issue of the highest airfare in the
country; and regulate all these things.

17.00 hrs

It has already been mentioned here that the Airports Council International
conducted a study of 36,000 routes in the top 10 aviation markets in Asia-Pacific
and in the Middle-East. It found that India saw the highest airfare increase of 41
per cent, followed by UAE which is 34 per cent, Singapore which is 30 per cent and
Australia which is 23 per cent. International airfares in particular have seen a 50 per
cent increase in the September-December quarter of 2022 compared to the same



quarter in pre-Pandemic period in 2019. This is the situation prevailing in the
country.

Madam, if you travel by IndiGo and such low-cost airlines, you would not even get
drinking water which is the basic human right to get drinking water and a similar
situation is also there for the seating arrangement. There is a Committee report
regarding special fee for the seats. If you want to sit in the front row, you have to
pay Rs. 1,500. We, the Members of Parliament, are suffering because we have to
pay Rs. 1,500 from our pocket. The Lok Sabha Secretariat does not pay for this.

Yesterday, the hon. Minister gave a very good reply. We all congratulate him. Now,
Indian civil aviation has become the railways of India. Railways is improving in so
many aspects now, whether it is railway stations or trains like Vande Bharat. I
would like to urge the hon. Minister to pay a special attention to this airfare issue
and to bring some legislative amendment. We will fully support the Government.
The Government should have some definite and specific role to control the airfare.

I would like to suggest that the Government should examine this special case of
the Middle-East countries from where the poor people are travelling every day for
jobs and bread and butter.

Once again, I fully support the Private Member?s Resolution brought by Shri Shafi
Parambil. It is the first Private Member?s Resolution of the 18™ Lok Sabha. I would
request all the hon. Members and the Government to pass this Resolution since
this Bill has the unanimous support from all the hon. Members of this House.
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SHRI BHARTRUHARI MAHTAB (CUTTACK): Dhanyavad, Madam Chairperson. The
hon. Speaker has congratulated our colleague Shafi Parambil. Actually, yesterday, I
was inquiring what does this Parambil stood for and I was told from his friend that
it is his family name. I believe, it is the surname which is being used. A week or ten
days before, I was reading about him in the Hindustan Times a piece of good news
along with his photo. That news was about his student career, as a student leader,
and how he took the challenge during this 2024 General Election and came to a
different place to contest. He manged to mobilise adequate support. He has, I
believe, upto 10 points in the Resolution. Out of which, nine points are explaining
the situation and the last one, that is, ?K? where he has certain suggestions. This
needs to be adopted by this House. My request to you, Shafi ji, is that do not get
persuaded by the Minister to withdraw the Resolution. I am in the Treasury Bench
and as this is a Private Members? Bill, my suggestion would be this. I do not know
what is your experience in the Assembly but this Resolution needs to be passed.
This is my view. You have congratulated the Minister about his yesterday?s
assurances but if you feel that this needs to be passed as a Resolution by this
House, please do not withdraw it.

Now, I am coming to the issue. I think, most of the points have already been
covered but I would just like to mention here about the Standing Committee
Report, especially, for the information of the young Minister. The Chairman of that
Standing Committee was Mr. Vijayasai Reddy. He is also from Andhra Pradesh and
from the YSR Congress Party. He was heading that Committee. Most of his
suggestions are being deliberated today and your Resolution is also quite part of
that. One point of that Committee?s Report is: ?After considering responses from
the Civil Aviation Ministry on airfares, self-requlation of ticket prices by airlines has
not been effective.? The Standing Committee on Transport, Tourism, and Culture
said: ?self-regulation of ticket prices has not been very effective.?

It suggested to have a mechanism whereby the DGCA is empowered to regulate
the tariff. I defer with this suggestion. I will come to my suggestion a little later.

Currently, the air fares are neither established nor regulated by the Government. It
has also reiterated to explore the feasibility of establishing a separate entity with
quasi-judicial powers to exercise control over air fares being charged by the
airlines. I am not against privatization. It is because of privatization, the texture of



airports has changed drastically. We saw it before our eyes that how the texture of
airports has changed during the last 20 years. But privatization was supposed to
bring in competition. But as rightly told by the mover of this Resolution, what the
problem today is, it is not competition, it is cartelization. To a certain extent as
Nishikant ji mentioned, it is monopolistic also, which means, only one airline will go
to that same airport, and it will decide what the rate would be. How are the rates
fixed for air journeys? Is it that only the revenue management and commercial
interest are at the core in determining the rates? We are told that the air fares are
market-driven, and are neither requlated nor established by the Government. The
Airlines are free to fix reasonable tariffs. I am yet to understand what these
reasonable tariffs are. Perhaps, the Ministry of Commerce may explain that to us or
the Minister of Civil Aviation can tell us about it.

Should it be the cost of operation, characteristics of services, and reasonable
profit, or all these three taken together? We are also told that the DGCA has
established a tariff monitoring unit which monitors fares on select sectors on a
random basis. And, I am also reminded last month when the Minister practically
vowed to review the surging prices of air fares so that it becomes affordable. Prime
Minister Narendra Modi's vision of ?Hawai Chappal Se Hawai Jahaz Tak? is very much
in the mind of the hon. Minister. New airports have come up during the last seven
to eight years.

There were air fare regulations in the past. The Air Corporations Act 1953 required
various airline corporations to seek approval of the Central Government for fixing
the air fares. But since 21* March 1994, the said Act has been repealed and the
Indian domestic aviation sector was totally de-regularized. The airlines had the
freedom of fixing air fares. Now it is said that the price of air travel is dynamic, and
is determined by market, demand and supply. It is notable that the passenger
movement has increased significantly. That figure has already been stated here.
But today, the airlines are taking advantage of this surging demand.

In the last two decades, due to affordable air fares, many passengers, who used to
travel by rail traditionally, have now started travelling by air. Notably, the airfares
are increasing internationally.

According to the report of Airports Council International Asia Pacific, there has
been an increase of up to 50 per cent in the international air fares. The report also
says that the highest increase in the airfare was 49 per cent in India. After the
private sector was allowed into the aviation sector, generally, the decision of



airfares has been left to the airlines so that they can fix the prices according to the
market. But is it being decided by the market? It is nothing else but exploitation.

My suggestion would be that we have to form a quasi judicial body to oversee this

exorbitant profit-driven pricing system. My suggestion would be, as the DGCA is
today overloaded with many other things, do not entrust the pricing issue on to
them. There has to be a regulator. Rule 135 (iv) empowers the DGCA to issue
directives to the airlines. If they have charged excessively, which means more than
their stated rate, to stop the oligopolistic policies, there is a need to have a robust
regulator like the Security Exchange Board of India (SEBI), which is an autonomous
body that regulates security market and protects the interests of investors. It is also
a controlling body. Therefore, we need to have a quasi judicial body which would
monitor the rates of tickets of passenger airlines, and also will be a controlling
body which can act as a regulator, and also put fine on them. So, we need
something like SEBI because before SEBI came into existence there was no such
body to oversee the security market, and after it came, there has been a lot of
stability in the security market. Similarly, in this monopolistic or cartelization of
airlines, this needs to be done.

Secondly, there is an Airport Economic Regulatory Authority about which Shri
Nishikant Dubey just now mentioned. Its mandate is to determine tariff for
aeronautical services, and how the airfare is determined across the airports. When
I purchase a ticket for Delhi, I am charged Rs.1140 more as an airport charge.
When I go to Bhuvaneshwar, the charge is Rs.690. Why is this charged more? Is it
because of the services that are provided in the airport or because we walk more
from the aerobridge to our vehicle? There has to be some explanation somewhere.
Somebody has to be made accountable. Why is it so? Sometimes we are also left in
the tarmac to board a bus and to come to the airport.

So, there is a need for rationalization of airfares. When someone travels to
Bombay, the rate is something in the morning. In the afternoon because of the
pressure, of course, the rate is less. But the greater problem today is that in that
same aircraft, in the same class of tickets, the rates are different. They have a
different word to say that this ticket was purchased earlier. Even if I travel in one
airline to Bhuvaneshwar, more than 50,000 points have been accrued to my
account. But whenever I ask to do a ticket against those points, it is never done.
The usual reply is, ticket against points is not available right now. When I ask for air
ticket after 15 days, after 5-10 minutes they say, Sir, it is not available. So, what is



the point of having these points in our account? It is just a market strategy or just
to hoodwink the passengers. I am yet to understand that. This is the case of a
Member of Parliament. What to say of general passengers?

I would, therefore, say that it is necessary to have this Resolution passed. As the
hon. Speaker has said, he will be having a meeting. He had also instructed the
Minister to have a meeting like this. But the best part of this Resolution, which I
very much appreciate, is we have to find out some mechanism to implement it, and
I think, the Minister can find out some mechanism to implement this. Can we not
fix the upper limit of the fare, saying that the maximum fare will be this much and
not more than that? I understand that economics will always determine that. The
moment you fix the upper limit, all the airlines will go up to that limit immediately.
But for specific routes, this can be fixed because many a time during the festival
season or during certain exigencies, the fare goes through the roof. That is the
reason why the mover of this Resolution, Shafi ji has mentioned that.

I fully support the demand to establish a quasi judicial body which can regulate it.
It should be like SEBI.

Thank you, Madam
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DR. KALANIDHI VEERASWAMY (CHENNAI NORTH): Thank you very much, Madam,

for permitting me to participate in this Private Member?s Resolution on taking
appropriate measures to regulate the airfares, which has been brought in by the
hon. Member, Shafi Parambil. I would also like to congratulate him for being the
first-time Member of Parliament that he has achieved this amazing feat of bringing
in the first Private Member?s Resolution to be passed in the 18" Lok Sabha.

I would also like to congratulate my friend, hon. Rammohan Naidu on becoming
the Civil Aviation Minister. I am sure that he is able to achieve a lot of things and
especially in regard to this particular Resolution where the House is unanimous



and everybody is of the same view that something concrete can happen. I think this
Resolution will definitely be passed.

Madam, so many people have already spoken. All senior Members have spoken
regarding the importance of capping the upper limit of airfares and I have a very
few words to add to that.

Madam, there is a specific requirement saying that a quasi-judicial body needs to
be formed to monitor the pricing of airfares. This is definitely a useful one and if
possible, it can be an Airline Passengers? Welfare Board, of which even the
Members of Parliament can also be a part. Someone from the Rajya Sabha and the
Lok Sabha can be associated with it because being frequent travellers, almost all of
us travel around throughout the year. We can also be a part of that Board where
we will be able to look into the grievances because we all face the same problems.
Like Mr. Mahtab has already pointed out that though he has some airlines? points
which accrued in his account, he has never been able to encash them. So, we need
to find out what are the reasons and why these things are being denied. When it is
being denied especially to a Member of Parliament, we can very well imagine the
plight of the common citizen.

Apart from the airline fares, there are also other problems being faced by
passengers. Everybody was talking about the whole country. I doubt if the whole
country is travelling by airlines. I think, maybe, about 20 per cent of the population
will be travelling by airlines, but it is a significant improvement over the last decade
or two. So, we have to understand that airline traffic is bound to keep increasing,
and more and more number of people are going to be travelling by air.

One of the biggest problems that we face is that when we are travelling, there are

flights which get cancelled. When the flights are cancelled, especially for tourists
when they are in a different destination away from their homes, it becomes a big
challenge because some of the Indian airlines do not take care of the welfare of
these passengers and they are left in the lurch. They do not have proper facilities
for accommodating them till their next flight is taken care of. Sometimes, since
their bookings are made online, they say that the payment will also be made online
whereby some people will not be able to purchase tickets for their return from that
particular destination. I think, a few weeks back, there took place such an incident
where a lot of people from Kerala were stranded in Agatti. More than 100 people
were stranded over there and no proper service was provided to them.



These issues create a sense that the Indian airlines are not comparable to the
international airlines because whenever you travel abroad, you do not face any
such problems, especially when you go to other countries, be it East or West. They
always ensure that if a passengers? flight is delayed beyond a reasonable time,
they are accommodated, and their return tickets are being processed by the
airlines. But here, the moment there is a flight cancellation, probably, sometimes it
is not even possible to see any staff of that particular airline to raise the grievance.
So, I think the hon. Minister will be able to take up this issue and probably address
this matter.

Madam, this issue has also happened in Jaffna (Palaly) Airport, when a few people
from Tamil Nadu were traveling, again, the flight was cancelled. I think the airlines
was Alliance Air, subject to correction. The passengers were stranded there where
they had absolutely no clue about where they could go and stay. This creates a lot
of problems for travelling passengers, especially for senior citizens and people
travelling with children. So, I think the hon. Minister can look into this issue.

The former Civil Aviation Minister is also here. I have had a few interactions with
him when I had raised this issue of international airlines, especially Singapore
Airlines, Malaysian Airlines, and even Lufthansa and British Airways. When they
come and the port of landing is in some State in South India, like Tamil Nadu or
Kerala, there are announcements made in the regional language, either in Tamil or
Malayalam or Kannada or Telugu. But surprisingly, the Indian airlines have
announcements made only in two languages, in English and in Hindi. I have made
several representations to the hon. Minister, and I would like to carry forward
those representations to the present Minister to see, if at least, a recorded
message can be put up in the airlines. With the improvement of airlines and the
affordable prices of airlines, it is not that we can expect everybody who is travelling
to be knowledgeable in English or in Hindi. There are some people who probably
are not aware of the language which is being spoken, and especially in flights
where it is transiting via another place. There have been instances where people
have tried to get out of the airport without their knowledge. They were totally
unaware. A recorded message, at least, will definitely help those people so that
they can be better informed.

Also, when we are talking about the airports, I would like to take this opportunity
to request the hon. Minister that in Tamil Nadu, we have three airports which are
lined up. One is in Parandur, and the other is in Hosur. It can be speeded up. There



is an airport in Salem where there is already an existing airport, but the runway is
short where they are hoping that it can be expanded so that larger aircraft can land
over there. The land acquisition is an issue there, and the Government of Tamil
Nadu would be happy to support the DGCA and the Ministry. If that also could be
expedited, I would be very grateful.

Thank you very much, Madam.

CAPTAIN VIRIATO FERNANDES (SOUTH GOA): Thank you, Madam Chairperson. First
of all, congratulations to my colleague, Shafi sahib, for this Bill.

A lot of discussion has happened. I want to bring to the notice of the hon. Minister
that I come from Goa. We have got two airports. One is the Dabolim airport, and
the other is the newly constructed Mopa airport. When we talk about the difference
in prices, we have a similar situation in Goa. When we investigated, we came to
know about the difference in price. We have two airports ? Dabolim and Mopa.
Before the aircraft is leaving, if you want to book the ticket, you will find difference
in prices. When we inquired, we came to know that it was because of the UDF, User
Development Fee. We have made a lot of noise. Even the Chief Minister of Goa has
promised that he will be approaching the Centre for the same. So, we hope that it
can be looked into.

As per the reply what I got yesterday, in 2023-24, Dabolim recorded a passenger
movement of 68,55,000, and at Mopa, it was 44,38,000. What we are worried about,
especially, the people in South Goa is this. We feel that there have been attempts
somehow to close down the Dabolim airport. We were given assurance in 2009,
vide a Cabinet decision by Dr. Manmohan Singh that both the airports will be
operational simultaneously.

But we have seen that several airlines have shifted operations to Mopa Airport all
of the sudden including Spice Jet, Oman Airways, Qatar Airways, TUI Airways, and
recently a week back, Air Arabia also. We have been told that there is no regulation
to stop them. But we also know that by suddenly shifting these airlines, it is going
to have a bearing on the Dabolim Airport because Dabolim Airport is not an airport
just for landing, but the entire economy of South Goa and probably of Goa depends
on the Dabolim Airport. I am saying this because lakhs and lakhs of tourists are
landing there, and whether it is the shack operators, the hoteliers, the taxi drivers,
etc., all are dependent on this airport. So, my humble request is to please ensure



that the Dabolim Airport remains operational and the jobs of lakhs and lakhs of
people are protected. Thank you, Sir.

17.56 hrs (Hon. Speaker in the Chair)
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18.00 hrs
The Lok Sabha then adjourned till Eleven of the Clock

on Monday, July 29, 2024/Sravana 7, 1946 (Saka).



